Matters under
Rule 377

MR. SPEAKER: While papers are
being laid on the Table of the House,
questions are not allowad.
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SHRI JYOTIRMOY BOSU: Can
any unmixed truth be laid on the
Table of the House and I do not have
the right to mention it also?

MR. SPEAKER:
later on,

Yon can do this

RePORT ETC., OF CENTRAL INSTITUTE or
EXGLISH anp FoREIGN LaNguages,
HyDERARAD

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHR1
D. P. YADAV): 1 beg to lay on the
Tavle a copy of the Report (Hindi ang
English versions) on the activities of
the Central Institute of English and
Foreign Languages, Hyderabad, for
the year 1971-72 along with the Audi-
ed Acenunts,

iPlaced in Library. See No, LT-6368/
74].

SHRI JYOTIRMOY BOSU: sSir, I
would like to say that there were se-
rious allegations about CIA infiltration
into this Institute.

MR, SPEAKER: There is no ques-
tion of making any observations,

SHRI JYOTIRMOY BOSU: I am
not making any observation. I would
like to know whether while making
this report, they have taken note of
the fact that there are serious allega-
tions,

MR. SPEAKER:
question later on.

You can ask this

12.02 hrs.
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FURNISHES ’ INFORMATT(ON BY COM-

MITTEES OF PARLIAMENT

SHRI H. M. PATEL (Dhandhuka): I
want to draw the alleniop of this
House to the indifferenice which the
Ministries ang Ministers 2lso show to-
wards the Committees of the Houses
of Parliament. Sir, 1 would draw
your attention to the Seventh Report
of the Jaint Committee an Officers of
Profit, Peragraph 42 reads ae foliows:

“The Committee are
over the instances of rnon-supnly/
delayed supply of information de-
sired by the Committee as revealed
in the preceding paragraphs. It s
tegrettable that some of the Minis-
tries/Deoarimans sheuld have fziled
to move till {hs rig ter Wis toaen up
by the Commitica a2 the Minis-

distresseg

ters concerned ¢r c2lled their rep-
resentalives (o . widence.  The
Committes note in this connection

that two of the nripi- ¥s which had
not even cared to sive replies to the
reminders issueq by the Sccretariat,

had furnished information in reg-
pect of over 20 hbodies esch  after
the Chairman hag addresse]  the

Minister: concerned in the matter.

Another Ministry had  ‘urnished
information in respect of over 23
bodies, and still another in respect
of about 50 bodies. afier their rep-
resentatives had been called for evi-
dence. Information in respect of
some of the bodies was furnished
five to eleven years after their cons-
titution. The Committse cannot help
strongly deploring this.”

Of course the Committee hag expres-
sed itself in the mildest possible terms.
It goes on:

“The Committes are not zatisfied
with the explanation of the Minis~
tries for their failure o give prompt
information to the Commitiee. 1In
their  opinion, the lapse in this re-
gard was by and large due to negli-
gence on the part of the Ministeries
concerned.”



